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Mr. Speaker: The result of the
Division is: Ayes 103; Noes 25.

The motion was adopted.
Clause 8 was added to the Bill.
Mr. Speaker: The question is:

“That Clause 9 stand part of
the Bill.”

The motion was adopted.
Clause 9 was added to the Bill.
Mr. Speaker: The question is:

“That Clauses 10 and 11 stand
part of the Bill.”

The motion was adopted.

Clauses 10 and 11 were added to the
Bill.

Mrr. Speaker: The question is:
“That Clause 1, the Enacting

Formula and the Title stand part

of the Bill.”

The motion was adopted.
Clause 1, the Enacting Formula and
the Title were added to the Bill.

Shri Mehr Chand Khanna: I beg
to move:

“That the Bill be passed.”
Shri S. M. Banerjee Tose—
Mr. Speaker: The question is:

“That the Bill be passed.”

The motion was adopted.

Shri S. M. Banerjee: He has not
accepted a single amendment. I
wanted to say something on the third
reading.

Mr. Speaker: 1 thought every one
had had enough opportunity,

Shri S. M. Banerjee: On the third
reading, we should have got some
opportunity.

1544 hrs.

REPORTS OF COMMISSIONER FOR
SCHEDULED.CASTES AND SCHE-
DULED TRIBES—Contd.

Mir. Speaker: Further consideration
of the motion:
“That this House takes note of
the Tenth ang Eleventh Reports
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of the Commissioner for Schedul-
ed Castes and Scheduled Tribes
for the years 1960-61 ang 1961-62,
laid on the Table of the House
on the 15th June, 1962 and 16th
August, 1963, respectively.”

_Shri Sinhasan Singh (Gorakhpur):
Sir, before you call on the next
speaker, I may bring to your notice
that there was a row in the House

and then I submitteq to the Deputy
Speaker about

Mr. Speaker: The hon. Member
knows very well that when he is in
the Chair he has all the powers and
nobody else can review or revise or

modify or alter anything that hnas
been done.

_Shri Sinhasan Singh: He did not
glve a ruling; he said he would con-
sider.

Shri Hari Vishnu Kamath: The De-
puty Speaker did not give a ruling.
He said he would consider it later;
he may seek your advise. I hope he
will benefit by your advice and that
you will advise him properly.

Mr. Speaker: Let him consider. Was
Mr. Kajrolkar on his legs?— No. Shri
Subodh Hansda.

Shri Subodh Hansda (Jhargram):
Sir, while initiating the debate the
Deputy Home Minister referred to
some of the points and some sugges-
tions of the Commissioners in their
reports. ‘She said that these sugges-
tions had been sent to the State Gov-
ernments for implementation. There
are two report to be discussed. The
Tenth report was written by the ex-
Commissioner, Shri L. M. Srikant
while the 11th report was written by
Mr. A. K. Chanda. I do not find that
there has been any change in the
observations containeq in the 11th re-
port written by Mr. A. K. Chanda,
who has made certain remarks and
observations from which it is clear
that the State Governments responsi-
ble for implementation of all the wel-
fare schemes have not done their duty
properly.
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[Shri Subodh Hansda]

Having said so, I request you to
permit me to make certain observa-
tions with regard to the expenditure
in the last two Five Year Plans. The
Hon. Deputy Minister says that 95
per cent of the outlay in both the
First and Second Plans had been
spent by the respective authorities for
the welfare of these people. But this
report itself says that though some
amounts are shown in the respective
columns as having been spent, they
have not been spent by the authorities
concerned for the specified purpose.
The Commissioner himself says in his
report that the progress reports
furnished by the State Govern-
ments continued to suffer from the
defects pointed out in the previous
reports and neither generally do they
furnish figures of actual expenditure
incurred during the year under re-
port nor do they indicate the location
or the other necessary details of all
the various schemes claimed to have
been implemented. These are the re-
marks of the Commissioner himself.
There are other similar remarks to
the effect that the State Governments
have not furnished details of the re-
ports and in one case the Commis-
sioner has alsp mentioned that it took
one State Government full three years
to furnish the details about physical
achievements in respect of a scheme.
We are not concerneq with the
amount that has been spent by the
respective State Governments or the
Central Governments. We are con-
cerned with what physical targets
have been achieved for the welfare of
these people. The hon. Minister has
mentioned some of the schemes that
have been implemented though not
implemented so satisfactorily, but I
would like to point out certain things,
say, for education. 1 agree with her
that some progress has been made
but if you look at this report you will
see that regarding girls’ education
nothing has been spent so far and no
arrangements have been made either
by the Central Government or the
State Governments. Ag you kncw,
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there are certain difficulties which
the tribal people and the Scheduled
Castes people have to face in giving
education to their girls and also their
boys. The main difficulty is econo-
mic; then there are difficulties about
admission and also difficulties in re-
gard to hostel accommodation.

First of all, I would like to deal
with the education of girls. As you
know, in this country, girls’ education
has not developed particularly in the
rural areas. There are a few insti-
tutions which are located in the towns
and cities. But there are no facilities
for accommodation for the girls even
in those towns and cities. I know
that many of the girls in my consti-
tuency have had to stop their educa-
tion just after the primary education.
Though there are three or four higher
secondary schools for girls in my sub-
divisional town, the parents have not
been able to send their girls to those
schools because of the difficulty in
accommodation.

Not only that. There are difficul-
ties about admission. Admission is
made usually by a competitive test.
It is very difficult for the tribal girls
or the girls belonging to the Schedu-
led Caste to appear at those compe-
titive examinations and therefore they
are thus deprived of admission in
those institutions.

I would, therefore, suggest that at
least for girls’ education, in all towns
and cities, girls’ hostels should be
put up. Otherwise, I do not believe
that there would be any improve-
ment in girls’ education. I personally
tried to put up one girls’ hostel, and
the plan or the scheme in regard to
it is lying with the State Govern-
ment, and the State Government is
saying that funds are not available
and therefore it cannot put up a girls’
hostel there. In the third Plan also,
there was an amount of Rs. 10 lakhs
set apart for this purpose. But un-
fortunately this amount has been
withdrawn. I would, therefore, re-
quest the Home Minister to see that
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this amount is released by, the Gov-
ernment so that hostels can be put up
in respective institutions.

As regards boys’ education, there is
no doubt certain progress has been
made, but the progress is not so great
as it should be. Of course, there is
no dearth of institutions for the boys,
but there are the same difficulties:
their economic condition stands in
their way. If you go through the
Dhebar Commission’s report, you will
see that many students have to walk
seven to eight miles to attend a school.
It is nothing but waste of labour and
energy, and you cannot expect them
to fare very well at the examinations.
‘Therefore, I suggest that hostels which
are most essential for these boys must
be put up for each institution.

I find that only a few students get
stipends, and the stipend is also just
Rs. 10 or Rs. 15 p.m. It is nothing
when compared to the high cost of
living today. It has also been sug-
gested by the Commissioner that at
this high cost of living, the stipends
must at least be doubled. The sti-
pend must at least be Rs. 30 so that
the boy can live in the hostel.
I do not want to make any observa-
tions which have been repeatedly
made in the House: that the post-
matric scholarships are not disbursed
in time. The very purpose for which
these stipends are allowed to these
boys is defeated because even today
I know many students have not yet
received their stipends. I earnestly
request that this should be 1ooked into.

Now I come to another thing and
that is with regard to what the hon.
Minister saig about the services. We
are grateful to the Government that
under the provisions of articles 16(4)
and 335 of the Constitution certain
safeguards have been given and the
Home Ministry from time to time
issues certain orders for the imple-
mentation of these provisions. But if
you look at the assessment figures
given by the Commissioners you will
find that the progress is not at all
satisfactory. Though the Home

BHADRA 11, 1885 (SAKA)

of Commissioner 8
for Scheduled Cestes 39s
and Scheduled Tribes

Minister said that it has made a steady
progress since 1951, I do not find that
there has been any steady progress
because from the figures supplied by
the Commissioners I find that in some
cases even one per cent bvf the re-
served posts have not vet been filled
up.

The reason put forward by the au-
thorities is that there is paucity of
suitable candidates. I may agree with
the recruitment policy of the Union
Public Service Commission certainly
in regard to Class I and Class II posts
which are filleq up by recruitment
through them but in the case if other
posts I do not agree with their policy.
Even the commissioners have said
that there is no dearth of suitable
candidates. If you look at the em-
ployment exchange figures as the
Commissioners have pointed out in
their report for 1960-61, you will
find that there are hundreds and
thousandg of graduates who have re-
gistered their names in the employ-
ment exchanges but have remained
unemployed. Therefore, it cannot be
said that there is any dearth of suit-
able candidates. I do not know what
they mean by saying “suitable can-
didates”. This is what the Com-
missioner has pointed out:

“While there is no reason to dis-
pute the considered opinion ex-
pressed by the Union Public Ser-
vice Commission, this argument
advanced by other appointing
authorities does not always hold
good. Instances have come to
my notice which show that while
Scheduleq Caste and Scheduled
Tribes candidates with prescrib-
ed qualifications are available
and even succeed in written tests
prescribed for judging their suit-
tability, they are rejected on the
basis of marks secured by them
in ora] interviews.”

It is natural that the boys who come
from rural areas are not able to fare
well in the oral examination. But
they should be given a certain amount
of latitude so that they can be ab-
sorbed in the reserved posts.
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The orders issued by the Home
Ministry from time to time are also
not implemented by the appointing
authorities. The Commissioner has
saig that the Government of India
have already issued instructions to
‘the appointing authorities to select
Scheduleg Castes and Scheduled
Tribes candidates possessing a lower
standard than possessed by others
provided they possess the pres-
cribed minimum technical and educa-
tional qualifications, but it is- ob-
served that these orders are not being
implemented faithfully as otherwise
it is inconceivable that the appre-
ciable progress in the field of educa-
tion and intake of services of Sche-
duled Castes and Scheduled Tribes
who together constitute over 20 per
cent of the population of this country
should be so low. That is why the
reserved vacancies are not fulfilled
by the Scheduled Castes and Sche-
duled Tribes candidates. No doubt,
the Government has put up certain
cells in the various Ministries. I do
not know what their functions are; it
may be, perhaps, to give employment
to some of the people there.
It is their duty to find out the reasons
why suitable candidates are not forth-
coming to fill up all these posts. In
this connection, I may refer to the
recent judgment of the Supreme
Court that reserved vacancies cannot
be carried over for two years because
it is unconstitutional. Here I would
like to state that we do not want the
vacancies to be carried over for two,
three or four years. We want all
these posts to be filled up every year.
I suggest that Government should
appoint a committee to go into the
question why the posts are not filled,
what are the reasons, who are respon-
sible for it, whether the appointing
authority is responsible or really sui-
table candidates are not available.
The Dhebar Commission has suggested
that in local recruitment there must
be some one to represent the interests
of the Scheduled Tribes. 1 would re-
quest the Home Minister earnestly to
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look into all these things so that all
the reserved posts could be filled by
people for whom they are meant.

Now I come to the development
blocks for tribals. During the Second
Plan 43 multi-purpose blocks were set
up and Government know from ex-
perience that the tribal community
did not get any direct benefit out of
them. The Elwin Committee has
stated that though large amounts
have been spent no actual benefit has
accrued to them and in fact other
communities have benefited by it.
Only the other day, the Minister has
stateq that in the Third and Fourth
Plans Government are going to open
more tribal development blocks. I be-
lieve 450 tribal development blocks
are o°ing to be opened and in each
block R.. 10 jakhs will be spent in the
coming years.

I cpoose the idea of tribal develop-
ment blocks because according to the
criteria fized by Government the total
population covered by the 450 tribal
development blocks will be only one-
fourth. Today the tribal population
is about 30 million and I believe only
7 million people would be covered by
the tribal development blocks. And
the amount ear-marked for this pur-
pose in the Third Plan is about
Rs. 11.85 crores. Therefore, I want to
know why this discriminatory attitude
has been taken by the Government
against the Scheduled Tribes. What
benefits are the Government going to
provide to the rest of the three-fourth
population?

There are two million tribals in
West Benga] and yet no tribal deve-
lopment block is going to be opened
there. I know we can never satisfy
the criteria fixed by Government be-
cause of our high density of popula-
tion, because it is more than 1,000 in
our State. You cannot expect us to
fulfil this criteria in our State. There
are areas where more than 200 people
are living per square mile. In
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Madhya Pradesh and other neighbour-
ing States, there are only 80 or 90 peo-
ple live per square mile. The densely
populated areas cannot, therefore,
satisfy that criterion. So, I would
like to know what Government are
going to do for the left out people,
for the three-fourths of population
who are not covered by the tribal
development blocks. I am opposing
the establishment of tribal develop-
ment blocks because it will not give
any direct benefit to these people. If
you want to give them any benefit,
you must formulate concrete schemes
like the construction of schools, roads,
wells etc. which will give them direct
benefits. Therefore. I would earnestly
request Government that this idea
should be dropped and the money be
utilized for other schemes.

16 hrs.

Then, the list prepareq by Govern-
ment is very defective. There are
millions of people who are deprived
of the various facilities that are grant-
ed to these people under the Constitu-
tion because of the defective list. The
tenth report has pointed out some
such instances. In some places in
Andhra and Madras a particular com-
munity is Scheduled Tribe in a parti-
cular agrea and not outside that area
within the same State.

I do not know what is this decision
of declaring a particular community
a Scheduled Tribe in one area and not
declaring it a Scheduled Tribe in ano-
ther area. In Assam there are a few
lakhg of people living and they are
treated as backward classes. What
are they getting? They are deprived
of al] these benefits. They are simply
getting what the backward people are
getting. For education they are re-
ceiving a few scholarships here and
there. But what about the services
and other facilities that are given to
the Tribal people under the Constitu-
tion? They have been deprived of
them.
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I know from this report that this
matter is under the consideration of
the Home Ministry for the last two or
three years. I do not know when a
final decision will be taken by the
Government. So, I would request
that a decision should be taken soon-
so that a few million who are depriv-
ed of these Constitutiona] benefitg can
get them.

Now I would like to come to ano-
ther point which is most important for-
the economic development of these
people, namely, the co-operative
movement. We are talking of the
co-operative movement here but what
actually is happening in the country
about the co-operative movement I do
not know. In the eastern States parti-
cularly I have seen that many co-
operative societies have failed. This
is because of the Government’s un-
sympathetic attitude. That has made
all these co-operative societies defunct.
I know, many forest co-operative so-
cieties are  perhaps functioning in
Gujarat but even they are going to be
abolished. I think, very soon they
will be abolished. However, there
are a few grainwallas in Bengal, Bihar
and Orissa. They are running very
nicely. But there are other societies,
like the transport co-operative socie-
ties three or four of which have been
formed in my State, which are refus-
ed registration, what to speak cf giv-
ing any aid to them. The transport
co-operative societies are even refus-
ed registration. This matter was tak-
en upto the topmost level but even
today all these transport co-operative
societies are not registered.

Lastly, I woulq like to impress upon
the hon, Home Minister that all these-
recommendations made in the Eleven-
th Report shoulq be implemented:
early and not speak that we have
spent so much money. We want {o
see that the physical targets set for
the Third Five Year Plan are achiev-
ed.

Mr. Speaker: Shri Manikya Lal
Varma has written to me tha: he is
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[ wre Fo Fwi]

o7 g g & W) |t N A g
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& gra T 9T Zrsae F g H FgAT
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faz ¥ S5« 7 fean § R, afes W
st fran a1 5§ e sgfewe &
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@ | & FHEW ¥ @ R
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1628 hrs.

[MR. DEPUTY-SPEAKER in the Chair]

A0 Jeadfa QoA ¥ gar wEr
g A 9 oa aaeE #7 1
w8, § 75 g g 9 fammd
& | TF TS A 78 IS TS fw g
T FY FATQ @ &1 FIS forerr fely
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& FH T F A faomr @ g Sw
T & T FET forar o0 1 5 A 9aw
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# g g faem arfgd 1| g o

Shri Ram Chandra Mallick (Jaj-
pur): Mr Deputy-Speaker, Sir, I am
exceedingly glad that you have given
me an opportunity to speak in this
House on the Reports of the Commis-
sioner for Scheduled Castes and
Scheduled Tribes presented to the
House. Sir, while I support these re-
ports wholeheartedly, I am extremely
sorry to say that it is after two or
three years that we are discussing
these reports.

We have made rapid progress in
thig connection, but I would like to
mention some important matters
which wil] give the House some idea
about the conditions and difficulties
faceq by the Scheduled Castes and
Scheduled Tribes.

The Government are advancirg
Rs, 600 to each Harjian family of the
village for construction of a new
house or colony in the State of Orissa.
But most of the Harijans being land-
less 1abourers, it is not possible for
them to add any amount to this sum
advanced by the Government. You
know housing materials are very
costly and mno good or even kacha
house is expected to be built for
Rs, 600 or Rs. 700 to make it suitable
for permanent use. I feel that the
Government should grant a higher
sum for the construction of these
houses. Here 1 want to give one sug-
gession. If sufficient money cannot be
made available for the housing prog-
ramme the number of houses may be
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reduced so that each house will get a
larger amount for better construction
work. It is no use wasting money in
building houses which will collapse
within twg or three years and thus
make the poor inhabitants homeless
again.

It is wel]l konwn to all that the
standard of living of the harijans is,
unfortunately, very low. There-
force, these poor people are easy vic-
tims of various types of epidemic such
as cholera, small-pox etc. Govern-
ment are advancing money for dig-
ging wells and tanks to provide good
drinking water to the Scheduled
Castes and Scheduled Tribes and
thereby helping them. But the money
advanced by Government is so small
that it is not possible for them to dig
pucca ring wells. Therefore, Govern-
ment should increase the amount sanc-
tioned for every well or tank without
insisting upon financial contribution
by these poor people, In fact, some
nf them have surrendered the amount
advanced by Government for digging
wells because the amount is so meagre
that they cannot dig good wells.

In order to encourage Harijan stu-
dents to study in schools and coileges,
Government grant scholarships or
stipends which is discontinued when a
student fails to get promotion to the
next higher class either due to sudden
illness at the time of examination or
owing to some domestic troubles.
This practice of discontinuing the
stipend for failure even for a year is
quite unfair and discourages the stu-
dents. These unfortunate students
should be given at least one more
chance to try their luck. The amount
of monthly stipend should not depend
upon the percentage of markg secured
at the last examination, because the
cost of education and boarding charg-
es in hostels are the same for every
one. Every student should be given
the same amount so that the students
may fee] encouraged to try te raise
their standard of education.
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=Y FYAW (IFA) : T AGIA,
# gumar § v @ amged § ww
T
Shri Ram Chandra Mallick: After
getting admission in the sehools or
colleges the students have to wait for
five or s’x months to get their stipends
and it causes a lot of difficulties to
them. It is known that their parents
live from hand to mouth. . .

=t gfe fawyy e (FeemaEm)
AR G ¥ A gEedt qaedr
hF1 g gem 21

Mr. Deputy-Speaker: The hon.
Member may resume his seat because
the quorum is being challenged. The
bell is being rung. . . .

Mr. Deputy-Speaker: Now there is
quorum. The hon, Member may con-
tinue his speech,

Shri Ram Chandra Mallick: It is
known that their parents live from
hang to mouth and cannot finance the
education of their children who take
admission in schoolg or colleges.

The Commissioner for Scheduled
Castes and Scheduled Tribes in his
report has stated that scholarships are
not advanced to students in due time
and has suggested that steps should
be taken to give the scholarships im-
mediately after the admission ¢f the
students. Here I want to draw the
attention of the House to Chapter 7
of the Report, Part I  for the year
1961-62, page 37, paragraph 7, 8,
which says:—

«It needs hardly to be stressed
that the success of this scheme
depends, to a large extent, on
disbursement of scholarships to
the students. It was with this end
in view that this schem. was de-
centralised by the Government of
India, Ministry of Education, dur-
ing the year 1959-60, and thfa work
of distribution of scholarships en-
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trusted to the State Governments
and the Union Territory Adminis-
trations. While al] possible cff-
orts are being made by the States
and the Union Territories to re-
move bottlenecks in the way of
speedy and timely disbursement
of scholarships, yet instances of
complaints regarding undue delay
in disbursements continue (o be
reported to thig office.”

So, the Commissioner agrees that the
students are not paid the scnholarships
in time. He has suggested on page 38,
paragraph 7°10:—

“In order to avoid financial
hardships to studentg in the beg-
inning of the academic session, it
is also felt that it would be really
helpful jf the State Governments
and Union Territory Administra-
tiong place sufficient amounts at
the disposa] of the Principals of
the Government and Private Col-
leges and Educational Institutions
on the basis of the scholarships
awarded to students during the
previoug year, with instructions
that students fulfilling the pres-
cribed conditions shou]lq be imme-
diately given scholarships and
their applications sent to the offi-
cer concerned for further scruting
and forma] sanction.”

Most of the Scheduled Castes and
Scheduled Tribes people are poor and
ignorant. To make them better citi-
zens they should be given proper
education. The Act for the Removal
of Untouchability, 1955 has done very
little to serve its very purpose.
Some higher caste parents do not
even like to send their children to he
taught by Harijan teachers. To solve
these problemg the Government shoulg
encourage the villagers by giving
special remuneration or grant for do-
ing uplift work in Harijan villages
and propaganda should be done from
the Government side as well as from
the side of the educated masses.
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The Government have proposed to
raise the standard of living of the
Harijans and Adivasis during the
Third and the Fourth Five Year Plan
periods, but in comparing the pages
and the size of the Reports of the
Commissioner for Scheduled Castes
and Schedule Tribes for 1960-61 and
1961-62 one finds that the volume of
the former year’s report is about three
times bigger than the latter. I can
show you the volumes. Part I of the
Report for 1960-61 has 384 pages and
Part II has 392 pages, but the Report
for 1961-62 has 170 pages for Part 1
anq 105 for Part II. So, you can
consider that.

Non-official organisations who re-
ceive grantg from the Centre as well
as from the States are not even able
to spend the entire amount. 1 want
to draw the kind attention of the hon.
Minister to the Report of the Com-
missioner for Scheduled Castes and
Scheduled Tribes for the year 1960-
€1, Section VII, page 87, paragraph 13.

It reads:

“Quite a large number of non-
official organisations are working
at State level for the welfare of
Scheduled Tribes and Scheduled
Castes and received grants-
in-aid from the State Go-
vernment[Union Territory Admi-
nistrations concerned . .. It will
be seen therefrom that, out of Rs.
54,83,085 made available for grants
to non-official agencies in eight
States and two Union Territories
for welfare of Scheduled Tribes,
an amount of Rs. 47,18,377 was ac-
tually utiliseq while out of Rs.
53,28,631 provided in 12 States and
2 Union Territories for grants to
these agencies for the welfare of
Scheduled Castes, an amount of
Rs. 47,02,500 was actually utilised.”

So, my submission is that the whole
amount paid to the non-official organi-
sationg has not actually been spent.

Another point to which I
want to draw the attention of the
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House and also of the Minister is this.
The population of Orissa according to
the census report of 1961 is 1,75,48,846.
The population of scheduled castes is
27,63,858 and that of scheduled tribes
is 42,23,757. But according to the
census report of 1951, the population
of scheduled castes wag 26,30,763 and
that of scheduled tribes was 29,87,334.
The population increase of the sche-
duled castes during the period of 10
years is only 33,095 but that of the
scheduled tribes was 12,36,473. I think,
something is wrong or some mistakes
may be there in the statistics. So, one
reserved seat in Parliament for sche-
duled castes and also some seats in the
Legislative Assembly may be affected
in Orissa. I, therefore, request the
hon. Minister that verification may
kindly be made in this connection,
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about the census figures of 1951 and
1961.

Lastly, I want to say that for the
rapid progress and prosperity of our
country, the Government have to spend
more and more funds and frame more
and more programmes for the uplift-
ment of these harijans and scheduled
tribes.

Mr. Deputy Speaker: The House
stands adjourned till 11 AM. tomor-
row.

17 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday,
September 3, 1963 /Bhadra 12, 1885
(Saka).
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(Amendment) Bill, 1963.
(2) The Iron Ore Mines
Labour Welfare Cess
(Amendment) Bill, 1963.

(3) The  Appropriation
(No. 4) Bill, 1963. .

MESSAGES FROM RAJYA
SABHA

Secretary reported the following
messages from Rajya Sabha :
(i) That at its sitt'ng held
on the 28th August, 1963
Rajya Sabha Passed a
motion referring  the
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